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New Jelhi, t is the Sth August, 1994,
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«Junil humal Malhdra,
3/58 Paschim Vihar,
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By Shri M,N,.Kr Lahnamanl, Advogat )
Vs,.

1. Delhi Administraticn,

2, Director of Health Sarvicés,
Delhi idmidistration,
“araswati Bhawafr, *L? Block,
Connaught Flace, New Jelhi, ssespondents

(By Ms Hyvinash Ahlawat, Advocate)

OIDER(ORAL) .
HON®BLE MR ¢JUSTICE D, L.MEHTA VICE CHAIRMAN (I}

The applicant was directed by the Employment
Exchange vide their letter dated 24-5-84 to appear
beforz the Staff Salzction Board of the Delhi |
Administration for recruitment to the .po of
Civil Assiétant‘aurgeon Grade I{Dental). ‘Ha was
selected For-éppcintmpnt and on 13¥7m844he WS
appéinted as such on ad hoc basis, The applicant
is still) continuing ﬂh.thé said post. The
applicant approached this Tribunel on 6-7-80 and

prayed that directicns be issued to the respondents

not to rmindte his services as Assistant Jurgeo
Gradé Igﬁﬂgtal) pending disposal of this.O.A.
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were directad not to t

Lo

:rrinate the sergyices of

the applicant,

26 In thae instunt cuse ths applicant has beaen

working for mere than 10 years., In fact, bsfore
. !

appreaching this Tribumal hs had worked for more

than six years, The respondents can initiats

the process : . for recruitment according to



Union Public sarvice Commission according to

here thest the age bar.ghéuld mot coms in the way

of selections, The L.A is dispused of accordingly,

‘// s ) w//

iy \ 17 Y
(BN AGH; (e L MEZHTA)

fembar{a) Vice Chsirmen{d)

1058




